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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl) No(s).4462/2012

(From the judgment and order dated 28/05/2012 in WP No. 1441/ 2012
of The HI GH COURT OF BQOVBAY)

SANJAY RAMLAL SONI Petitioner(s)
VERSUS
PRI NL. SEC. ( APPL&SCRUT) HOMVE DEP. & ORS. Respondent (s)

(Wth appl n(s) for exenption fromfiling c/c of the inpugned Judgnent
and ex-parte stay and office report)

WTH SLP(Crl) NO 4464 of 2012
(Wth appl n(s) for exenption fromfiling c/c of the inpugned Judgnent
and ex-parte stay and office report)

Dat e: 31/05/2012 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE K. S. RADHAKRI SHNAN
HON BLE MR JUSTI CE JAGDI SH SI NGH KHEHAR
( VACATI ON BENCH)
For Petitioner(s) Shekhar Nafade, Sr. Adv.
Bhagwati Prasad, Sr. Adv.
Hooda, Adv.
Aj ay Kunmar Singh, Adv.
Ravi ndra K. Adsure, Adv.
Gopal Bal want Sathe, Adv.

SSS5=S

For Respondent (s)

UPON hearing counsel the Court made the follow ng

ORDER
Si nce t he Hi gh Court is ceased of t he
matter, we find no reason to entertain t hese

speci al | eave petitions.

The Speci al Leave Petitions are

accordingly, dismssed.
( NARENDRA PRASAD) ( RENUKA SADANA)
COURT MASTER COURT MASTER



